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JOINT COMMITTEE REPORT IN THE MATTER OF

ORIGINAL APPLICATION NO.52/2023

Krunnal Narayan Gharre (Applicant)
Versus

Pune Municipal Corporation & Ors. (Respondent)

1.0 Background:

The Original Application No. 52/2023, Krunnal Narayan Gharre (Applicant) Versus Pune
Municipal Corporation & Ors. (Respondent).

This application is related to degradation and damage to Ramnadi river leading to health
hazards to the citizens of the concerned locality as well as to destruction of flora and fauna. It is
alleged that untreated sewage is being dumped and the river has become a sewage track,
which is polluting even the connected water bodies like Pashan lake and various rivulets. One of
the chronic spots for garbage dumping is near Bavdhan Budruk. Ramnadi river is mixed with
sewage that is getting discharged through storm water pipes. In the said matter Hon’ble NGT
has passed order on 25.04.2023 (copy enclosed and annexed as Annexure - ).

We deem it appropriate to constitute a Joint Committee comprising of one member each
of respondent No.2 — Pune Municipal Corporation, respondent Nos.2 and 3 -
Maharashtra Pollution Control Board (MPCB), respondent No. 4 — Pune Metropolitan
Region Development Authority (PMRDA) and MPCB shall be the nodal agency of the
said Committee. The members of the Committee will visit the spot/site and submit factual
as well as action taken report within four weeks.

In compliance with aforesaid order joint Committee visit carried on 24.07.2023. Committee
members visited to Ramnadi and surrounding area from Bhugaon Lake to Pashan Lake on
24.07.2023 along with applicant.
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Joint Committee consisting of the following members:

a. Shri. Nitin Shinde, Sub Regional Officer, Maharashtra State Pollution Control Board,
Pune-I.

b. Shri. V. V Killedar, Sub Regional Officer, Maharashtra State Pollution Control Board,
Pune-Il.
Shri Shridhar Yeolekar, Representative of Pune Municipal Corporation.

d. Shri V. R. Kandgave, Representative of Pune Metroplitan Region Development Authority.

e. Shri Krunnal Gharre, Applicant.

20 Background:

The complaint was submitted by Shri Krunnal Gharre on 04.01.2023 regarding untreated sewage
discharges via a major drainage line in Ramnadi and lack of efforts to stem the same from PMC
authorities to Regional Officer, Maharashtra Pollution Control Board, Pune. Accordingly, MPC
Board Officials visited the site on 25.01.2023 and issued letter to Superintendent Engineer,
Drainage Department, Pune Municipal Corporation, Pune on 30.01.2023 and requested to stop the
direct discharge of untreated domestic effluent. Also M. P. C. Board has issued Proposed Direction
on 14.07.2023, and after conducting personal hearing Interim Direction issued on 04.08.2023
(Copies of complaint, letter to PMC, Proposed Direction & Interim Direction enclosed and

annexed as Annexure - ll).

3.0 Description:

Bhukum and Bhugaon villages are located in Mulshi Taluka, Dist. Pune and located in the
outskirts of the Pune city. Population of the village Bhugaon as per Population of India as per
Census 2011 is 5949 and Bhukum is 2859. In this area there is large development of residential
area and urbanization. In this village there is lake namely Bhugaon Lake (Manas Lake) around
which there is large residential scattered population is located.

Ramnadi is a river in Pune District and is a tributary of Mula. It originates near Kathpewadi,
Tal.Mulshi, Dist.Pune north-west of Pune city. The river flows through the Bhukum,
Bhugaon, , Bavdhan, Pashan, Baner and Aundh areas of Pune city & Ramnadi meets to
Pashan Lake and further flows upto Vidhatewasti, Baner. Ramnadi meets to Mula River at
Vidhatewasti, Baner. Ramnadi flows in Pune Municipal Corporation area from Bhavdhan Budruk
to Baner area. Its total length is about 19.5 KM. This river is not a perennial type and water from

this river is not being used for drinking purpose.
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Bhukum and Bhugaon villages have not provided any infrastructure for collection & treatment of
sewage generated such as sewerage system Sewage Treatment Plants for their jurisdiction.
Measures provided by individual buildings such as soak pits and septic tanks. Hence there are
chances of mixing untreated sewage from Bukum and Bhugaon Gram panchayat area to Ram

River.

There are upcoming and existing residential construction projects in Bhugaon and Bhukum
area. The consent granted by M. P.C. Board to residential construction project is with condition
to use treated sewage for toilet flushing and gardening purpose. Residential construction

projects located in this area are using treated sewage for gardening and toilet flushing.
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4.0 Reply from Pune Municipal Corporation:

The applicant Shri Krunal Narayan Ghare has submitted complaint has submitted a
complaint before the National Green Tribunal with respect to preventing the mixing of
sewage water due to the drainage water and waste near the Ryan International School and
the effluent water flowing through the rainstorm drains in Vidnyan Nagar and Bavdhan area,
into the Ram river at Bavdhan. Similarly M. P. C. Board has also communicated to submit
the information about the action taken by the Pune Municipal Corporation with respect to the
said matter.

PMC has submitted reply of Proposed Direction issued dtd. 14.07.2023 to M. P. C. Board on
18.07.2023mentioning that, the 400 running meter long and 450/600 mm diameter sewage
pipeline existing in the Ram river near Rayan International School at Bavdhan has been
washed away or has gone out of order at some locations and the work of laying a bigger size
pipeline at the said location will be completed by July 2023. Accordingly this office has
completed the work of laying 600 and 900 milimeter diameter pipeline in place of the existing
450 mm diameter sewage pipeline near the Ryan International School (which has been
washed away or has gone out of order at some locations) on date 21st July 2023. Similarly
the 700 running meter long and 450 mm diameter sewage pipeline existing in the right bank
of Ram river between Rayan International school to hotel Marigold Bavdhan has been
washed away or has gone out of order and the work of laying 450mm and 600 mm diameter
pipeline at the said location is completed on 23 rd October 2023.

Similarly Superintending Engineer, Sewage Maintenance and Repairs Department Pune
Municipal Corporation has communicated the Kothrud Bavdhan Ward office of the Pune
Municipal Corporation to stop the effluent flowing through the existing storm water gutters in
the Vidnyan Nagar and Bavdhan areas. Accordingly the concerned engineer in the ward
office is surveying the said area and the leakage in the drainage line in the existing storm
water chamber in the L M D square area in the said viccinity has been stopped on date 4th
September 2023.

However the Kothrud Bavdhan Ward office have communicated that since it is currently
raining, it is not possible to ascertain whether the water flowing through the storm water
drainage is rain water or effluent water. Hence the redressal of the said complaint is likely to
take about three months time due to the present raining therein.
Marathi and English report submitted by the PMC are attached in Annexure il
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5.0 Reply from Pune Metropolitan Regional Development Authority, Pune

Pune Metropolitan Regional Development Authority (PMRDA) has not submitted any reply to
the Board office. Board office has issued letter to the PMRDA on 08.08.2023 also reminder
send through mail on 01.09.2023 & 11.09.2023. After that PMRDA submitted a letter to M. P.
C. Board mentioning that, they have forwarded the said NGT matter to their other department

for further action. Copy of PMRDA letter is attached in Annexure IV.

6.0 The joint committee visited along with the applicants at following locations and

observations are as below: -

Sr.

No.

Facts in Original Application.

Present status

The river enters the Pune Municipal
Corporation, hereinafter to as “PMC”
jurisdiction via Bavdhan Budruk, and
flows there on to Bavdhan Khurd, -
Pashan-Baner-Aundh.

As per Notification of Urban Development
of Maharashtra dtd.
30.06.2021, Bavdhan Budruk comes under
jurisdiction of the PMC. (Copy attached as

Department, Gov.

Annexure -Vi)

It is submitted that the Applicant a
resident of Bavdhan on Dec 15" 2022
while travelling along the river path saw
unimaginable filth dumped in Ramnadi
at the global
(18.512848,73.769347). The applicant
filed complaint to PMC authorities and

location

posted on social media.

During committee visit it was observed that
Solid waste is found dumped on the bank of

Ramnadi at some places.

It is submitted that the applicant also
sent as email to Maharashtra Pollution
Control Board, hereinafter referred to as
MPCB on their

addressmpcbpune@mpcb.gov.in,
ropune@mpcb.gov.in highlighting the

tragic state of the river. Email dated Dec
15t 2022.

official

The complaint was submitted by Shri
Krunnal Gharre on 04.01.2023 regarding
untreated sewage discharges via a major
drainage line in Ramnadi and lack of efforts
to stem the same from PMC authorities to
Officer,
Control Board, Pune. Accordingly, MPC

Regional Maharashtra Pollution

Board Officials has visited the site on
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It is submitted the applicant submitted
this data with as written complaint to
MPCB-Regional Officer on 5" January
2023.

It is submitted on 17" January 2023 a

follow-up email was sent to MPCB for

update on the compilaint
aforementioned in Clause 11. Copy of
Email Annexed herewith as
ANNEXURE 9

It is submitted that on 25" January 2023
an officer of MPCB, visited the site. The
the concerned PMC
officials from the contentious spot and

official called
directed them to resolve the issue
immediately. The message conveyed
by the official PMC was to resolve the

issue within a week.

It is submitted that on 30" January 2023
a letter was sent from MPCB to the
(PMC

Drainage Department ) directing to stop

Superintendent Engineer
the discharge immediately and submit
an ATR the
applicant in this case, along with a copy
to MPCB office.

to the complainant,

Document id: MPCB/PUNE/230130-
FTS-0177. Copy Annexed herewith as
ANNEXURE 10

It is submitted that no official ATR is
received by the applicant as on date,
however after receiving the copy of
notice mentioned in Clause. 16 from

25.01.2023
Superintendent

and issued letter to

Engineer, Drainage
Department, Pune Municipal Corporation,
Pune on 30.01.2023 and requested to stop
the direct discharge of untreated domestic
effluent. Also issued Proposed Direction on
14.07.2023, and after conducting personal
Interim  Direction issued

04.08.2023.

hearing on
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MPCB,
Engineer of the

the applicant called Chief
PMC drainage
department on 31th January 2023 who
promised to resolve the issue in 15

days.

It is submitted that even after 30 days of
the notice from MPCB when there was
no action from Respondent 2, the
applicant on 9" February 2023 met the
(PMC
Drainage Department) in the PMC office

Superintending Engineer

bhawan. The
further
promised to resolve the issue by 31%

at sawarkar
Superintending Engineer
March stating the delay was due to

certain bureaucratic issues.

10

It is submitted that since no work had
commenced until 6 March 2023, the
applicant made a follow up call to the
MPCB office and also sent a follow-up
email to MPCB and PMC. Copy of
follow-up mail Annexed herewith as
ANNEXURE I

11

it is submitted that
PMC
garbage in the river on Dec 16" 2022.

the Sanitary
department of cleaned the
The applicant was present at the
cleaning site. It was brought to notice a
major broken sewer line that was
discharging untreated sewage directly
in the river. Images Annexed herewith
as ANNEXURE 4

During the visit of M.P.C. Board Official dtd.
25.01.2023 it is observed that untreated
domestic wastewater carrying pipeline was
broken and untreated domestic wastewater
was mixing into Ramnadi.

During visit dtd. 24.07.2023 it was found
that PMC authority has
replaced broken drainage line, and provided

repaired and

new drainage line which further connected
to Baner STP for treatment as reported by
PMC authority.

Also visited to the Bhugaon Grampanchyat
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area on 20.10.2023. During visit to Bhugaon
Grampanchyat area, discharge of sewage
generated from Bhugaon Grampanchyat

area is observed from 02 drainage line 1 & 2
near Cocorico Restaurant Bridge. Samples
of nalla water collected during the visit. As
per the analysis reports Fecal Coliform &
Total

indicates sewage/domestic wastewater is

Coliform are observed, which
being mixed in to the Ramnadi. MPCB ha
scommunicated the same to CEO, ZP,
Pune & Grampanchyat Bhugaon. (Copy of
the letter dtd. 23.10.2023 attached as

Annexure -V)

12 It is submitted that the area falls under | As per Notification of Urban Development
PMC jurisdiction. The said area was | Department, Gov. of Maharashtra dtd.
part of Pune Metroplitan Region | 30.06.2021, Bavdhan Budruk comes under
Development  Authority  hereinafter | jurisdiction of the PMC. (Copy attached as
referred to as, PMRDA and Bavdhan | Annexure Vi)

Budruk Gram Panchayat prior to 2021.
It was merged with PMC in 2021.
PMRDA  and Bavdhan  Budruk
Grampnchayat are respondents in this
petition.
13 It is submitted that on further | During visit it was observed that at the

investigation it was found similar

discharge happens near Vignyan
Nagar, Bavdhan at the global location
address (18.515778 73.777791 ) where
sewage lines are connected to the
storm water lines. The sewage
discharged through these storm lines
further mixes with a notified natural

spring, Complaint for the same is raised

Vignyan Nagar, Bavdhan there are 02 storm
water drainage lines, which is next Vaidehi
Rivera Society.

It was observed that from the 02 storm
water lines domestic effluent disposing into
Ramnadi.

During the visit samples are collected. In the
both JVS analysis reports Fecal Coliform &
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on PMC complaint portal Complaint no:
W83111 dated 13 Feb 2023. Images of
the spring and the storm water line
discharging sewage effluent and the
mixing of the two are annexed herewith
as ANNEXURE 12

Total Coliform are observed, it means that
sewage/domestic waste water is being
mixed in the storm water drain and the said

water is mixing in to the Ramnadi.

Analysis results of drainage wastewater
are enclosed in 7.0.

PMC has submitted reply that leakage in the
drainage line in the existing storm water
chamber in the L M D square area in the
said vicinity has been stopped on date 4th
September 2023.

However the Kothrud Bavdhan Ward office
have communicated that since it is currently
raining, it is not possible to ascertain
whether the water flowing through the storm
water drainage is rain water or effluent
water. Hence the redressal of the said
complaint is likely to take about three
months time due to the present raining
therein.

Marathi and English report submitted by
the PMC are attached in Annexure lIl.

14

The pollution of Ramnadi has caused its
connected reservoir Pashan lake to
become polluted harming migratory
birds, aquatic life, The same pollution
downstream

passes along the

confluence impacting more people.

During the visit, sample of Pashan Lake
was collected. As per JVS analysis report,
Coliform & Total
observed in the lake water. As Ramnadi

Fecal Coliform are
meets to Pashan Lake and further flows
upto Vidhatewasti, Baner to Mula river.

As reported by PMC - The work of
developing 1 MLD Sewage Treatment Plant
near Pashan Lake is going on and under
the said work till date the work of laying 570

m long and 900 mm diameter sewage
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pipeline has been completed. Also, the
remaining work is planned to be completed
by the end of 2024. Similarly the work of
replacing 200 running meter long and small
diameter sewage pipeline with bigger size
1200 mm diameter in the Ram river near
Vidhate Vasti is completed. Also the tender
process of development of 1200 mm
diameter 1200 running meter long sewage
pipeline at Ram river near Vidhate vasti is
going on. And the said work is expected to
be complete in 6 to 8 months.
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Parameter Ram River U/s of Under ground Under ground Ram River D/s
Cocorico Restaurant drainage line drainage line of Cocorico
bridge discharge from discharge from Restaurant
drainage-1 under drainage-2 under bridge
Cocorico Restaurant Cocorico
Bridge Restaurant Bridge
20.10.2023 20.10.2023 20.10.2023 20.10.2023
1 pH 7.7 7.5 7.3 7.4
2 TDS 902.0 678.0 846.0 704.0
3 SS 16.0 27.0 96.0 34.0
4 Turbidity 1.29 16.40 61.80 43.00
5 Total Alkalinity 260.0 196.0 240.0 212.0
6 BOD 17.0 65.0 125.0 75.0
7 Chloride 109.97 73.98 88.97 73.98
8 COD 48.0 172.0 336.0 184.0
9 DO 4.3 NIL NIL NiL
Hardness 150.00 122.00
10 | (calcium) 152.00 124.00
11 | Hardness (total) 292.00 226.00 264.00 230.00
12 | Nitrate Nitrogen 0.70 0.70 1.40 0.70
13 Sulphate 68.20 61.40 73.20 54.80
Hardness 114.00 108.00
14 (Magnesium) 140.00 102.00
15 | Faecal Coliform 170.0 900.0 550.0 900.0
16 Total Coliform 900.0 1600.0 1600.0 1600.0
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8.0 Conclusion:

a. Villages located on the bank of Ramnadi has not provided proper drainage network also not
provide treatment for the domestic effluent generated from the residential area. All domestic
wastewater is being mixed into Ramnadi.

b. PMC has not provided proper drainage network for the newly added 23 villages also not
provided Sewage Treatment Plant for the domestic wastewater generated from these
villages.

C. PMC authority has provided 02 storm water lines at which are connected to Ramnadi,
domestic wastewater is being mixed to storm water lines and entering into Ramnadi, which is
causing river water pollution.

d. Presently PMC authority has repaired and replaced broken drainage line, which was broken
and mixing domestic effluent into Ramnadi. They have provided new drainage line which
further connected to Baner STP for treatment, as reported by PMC. Similarly the 700 running
meter long and 450 mm diameter sewage pipeline existing in the right bank of Ramnadi
between Rayan International school to hotel Marigold Bavdhan has been washed away or
has gone out of order and the work of laying 450mm and 600 mm diameter pipeline at the
said location is completed on 23 October 2023.

e. PMC authority propose to provide 1 MLD Sewage Treatment Plant near Pashan Lake, work
of the same is in progress and as informed by PMC authority said work is expected to be
complete in 6 to 8 months.

f. Grampanchayat Bhugaon has provided 02 underground drainage lines which are connected
to Ramnadi, which is causing river water pollution.

g. It was observed that solid waste is being dumped by nearby villages and PMC residents on
the bank of Ramnadi, which also mixes into Ramnadi during rainy season.

h. Pashan lake is being polluted due to meeting of Ramnadi water, which partially contain

domestic untreated wastewater.

We may call short-term and long-term measures with timeline chart from PMC, PMRDA & Zilla
Parishad authority for above non-compliances with Bank Guarantee impositW

VAY. Killedar itin Shinde

Sub Regional Officer, Pune-II Sub Regional Officer, Pune-I
Maharashtra Pollution Control Board, Pune Maharashtra Pollution Control Board, Pune

Vil%d,
Representative of Pune Municipal Corporation

Place: - Pune
Date: - 23.11.2023.
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Item No.2 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

(By Video Conferencing)
ORIGINAL APPLICATION NO.52 OF 2023 (Wz)
Krunnal Narayan Gharre ' .... Applicant
Versus
PMC & Ors. ....Respondents
Date of Hearing : 25.04.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant :  Applicant-in-person
ORDER
1. The issue raised in this application is relating to degradation and

damage to Ramnadi river leading to health hazards to the citizens of the
concerned locality as well as to destruction of flora and fauna. It is
alleged that untreated sewage is being dumped and the river has become
a sewage track, which is polluting even the connected water bodies like
Pashan lake and various rivulets. One of the chronic spots for garbage
dumping is near Bavdhan Budruk. Ramnadi river is mixed with sewage
that is getting discharged through storm water pipes. The unimaginable
filth is dumped at the global location in Ramnadi river (18.512848,
73.769347). Similar discharge is also stated to have happened ‘at a
location (18.515778, 73.777791) where sewage lines are connected to the
storm water lines. The sewage discharged through these storm lines
further mixes with a notified natural spring. Hence, a prayer is made

that the sewage effluent, which is getting discharged there, should be

[NPJ] Page 1 of 2
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stopped immediately and the connected reliefs which are made in the
pra&rer claiises.

2. We find that prima facie case is made relating to adverse impact on

the environment. Hence, we admit this Original Application and direct

the Registry to issue notice to the respondents, returnable within four

weeks.

3. We deem it appropriate to constitute a Joint Committee comprising .

of one member each of respondent No.2 — Pune Municipal Corporation,

respondent Nos.2 and 3 — Maharashtra Pollution Control Board (MPCB),

respondent No. 4 - Pune Metropolitan Region Development Authority
(PMRDA) and MPCB shall be the nodal agency of the said Committee.

The membe;'s of the Committee will visit the spot/site and submit factual

as well as action taken report within four weeks.

4. The applicant is directed to provide copies of the Original

Application and annexures thereto to the remaining respondents, within

a week.

5. The applicant is also directed to take necessary steps for service

upon the respondents by both ways and also through available e-mail.

6. Put up this matter on 19.07.2023.
Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
April 25, 2023

O.A. NO.52/2023 (WZ)
npj
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Shri Shankar Waghmare
Regional Officer - Pune
Maharashtra Pollution Control Board f\? @

l Ramncd

Sub: Complaint regarding untreated sewage discharge _via a_maijor drainage line in Remadi and

Respected Sir,

This is our second complaint ( first complaint was an email dated 15th December for which we

did not receive an inward note), to your Hon. office regarding untreated sewage discharge in

Ram Nadi- Bavdhan due to a broken drain since 2019. Location: Ram Nadi underpass near
nternati h i i

We would like to bring to your notice that the the point of concern is currently under Pune
Municipal corporation jurisdiction. Earlier until last year it were under PMRDA. We raised this
issue with PMC (official complaint number WAQ5539) which was closed without resolution stating
it is PMRDA jurisdiction/duty/fault etc. PMRDA has neglected this discharge since 2019. (Please
see attached satellite imagery that confirms the same).

Ramnadi is dying and the complete apathy from the officers inspite of complaints shows utter
disregard for environmental laws. The sewage is getting dumped in the river since 2019 and has
caused unimaginable loss to the river, its flora, and fauna. But all is not lost, urgent repairs can
help us reclaim our river. With your support and action, it is possible.

We request you take immediate necessary action and prevent further damage to the
environment than that has already happened over the past 3 years.

7~
Regards ) ‘3\\\’\ NS
Krunnal Gharre g{,\‘?‘d\ (I‘Cf
BE(First Class),MBA(USA),LLB(Final)

. \P
Aam Aadmi Party LN
PH: 9¥30FLq037F @ )4\
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MAHARASHTRA POLLUTION CONTROL BOARD
SUB REGIONAL OFFICE, PUNE 1

Phone: 020-25811694 Jog Center Bldg.
Fax: 020-25811029 HeWIg 3rd Floor, Wakdewadi,
Visit us at www.mpcb.gov.in :fm‘\—/"'i\/‘\,‘;z Mumbai Pune Highway,
E-mail: sropunel@mpcb.gov.in N7 Pune 411003
“Your Service is our Duty”
MPCB/PUNE/|2 301 3¢ - F13 -0179 Date: 306-01-2023
To,

Superintendent Engineer
Drainage Department,

Pune Municipal Corporation.
Pune.

Sub: Complaint regarding untreated discharges via a major drainage line in Ramnadi and
lack of efforts to stem the same from PMC authorities.

Ref: 1. Complaint received Shri Krunnal Gharre, Aam Adami Parti dtd. 04.01.2023.
2. Visit of the Board Officials on 25.01.2023.

Sir,

With reference to above subject, this Office has received complaint from Shri Krunnal
Gharre, Aam Adami Parti, Pune, regarding untreated sewage discharge in Ramnadi at Bhavdhan
due to broken drain since 2019.

Officers of the Board visited the said site and it is observed that untreated domestic effluent
carrying pipeline is broken and untreated domestic effluent directly mixing in to the Ramnadi
causing pollution of river.

You are requested to stop the directed discharge of untreated domestic effluent
immediately and submit ATR to the complainant with copy to this Office.

Yours Faithfully,
(Pratap Jagtap)

Sub Regional Officer, Pune 1

M.P.C.B., Pune
Copy submitted for information to: -

Regional Officer, M. P. C. Board, Pune.
Copy to
Shri Krunnal Gharre, Aam Adami Parti, Pune.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE
Phone No. 020-25811694 P Jog Centre, 37 Floor,
FaxNo.  020-25811701 bt dinih ] Wakdewadi,
e-mail: 10 mpceb gov.in X j\\ - Old-Pune Mumbai Road,
visit us : .mpcb.gov.in Sl Pune- 4110 L
MPCBIROPI ) 20F | A D00 S— Date: uﬁm\zgz,;
To

The Superintendent Engineer,(Electrical),
Pune Municipal Corporation,
Pune.

Sub: Proposed Directions under section 33 A of Water (Prevention & Control of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Poliution) Act, 1981 &
Hazardous and Other Waste (M & TM) Rules, 2016.

Ref: 1) Board Consent to operate granted vide no.BO/JD(WPC)/RO Pune/UAN

N0.89247/CC/20090100484 dtd9/9/2020 and valid upto 31/12/2023.

2) This office has received complaint from Mr. Krunnal Gharre, Aam Adami
Party, dated 4/1/2023.

3) Visit of the Board Official's to nearby area dtd 25/01/2023,

4) Letter issued to you from Sub-Regional Office, Pune -1 dated 30/01/2023.

5) Action proposal submitted by Sub Regional Officer Pune-1
vide MPCB-LEGAL_ACTIONS-100723008.

WHEREAS, your Municipal Corporation is located in ‘Pollution Prevention Area’ under
Water (Prevention & Control of Pollution) Act, 1974 & Air (Prevention & Control of) Act, 1981
& Hazardous & Other Waste (Management & TM) Rules, 2016.

AND WHEREAS, the Board had granted the consent to operate under Section 28 of
the Water (Prevention & Control of Pollution) Act, 1974, under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and Authorization under Rule 6 of the Hazardous Wastes
(MH & TM) Rules, 2016 and amendments thereof. And, it is obligatory on your part to provide
poliution control systems as it warranted and to operate and maintain the same continuously
and effectively so as to achieve the standards prescribed in the consent.

AND WHEEREAS, Sub Regional Officer,Pune-1 has submitted legal action proposal
vide reference(5) above and reported that,

1. The untreated domestic effluent carrying pipeline is broken and untreated domestic
effluent directly mixing into Ramnadi near Ryan International School, Bavdhan Budruk,

Pune,

2. You have not submitted reply to the letter issued by Sub-Regional Officer, Pune-1 vide
reference(4) regarding untreated domestic effluent was being directly discharge into
the Ramnadi.

g 2.



AND WHEREAS, from the record of this office and observations made during the visit,
I came to the conclusion that You are not complying with the consent condition ang the
provision of Water (Prevention & Control of Poliution) Act, 1974 thereby causing grave injury
t

to the environmen .

NOwW THEREFORE, in exercise of the powers conferred upon me under section 33
A of Water (Prevention & Control of Pollution) Act, 1974, 31 A of Air (Prevention & Control of
Pollution) Act, 1981, | undersigned Regional Officer of the Board, at Pune hereby issye
directions as under-

1. Why the competent authorities shal not be directed to disconnect Water / electricity
supply of your municipal corporation?

You are directed to remain present for personal hearing on 18.7.2023 at 2:30 PM
in the office of Regional Officer, M. P, C, Board, Jog centre, 3™ floor, Wwakadewadi, Pyne.-
03 along with action plan, failing of which, further necessary legal action may be initiated
against you, which may please be noted.

Further you are directed to stop discharge of untreated / partly treated domestic
effluent into River Ramnadi immediately & report the compliance.

This is issued without prejudice or being prejudice any court order or legal action,

For and on behalf of
Maharashtra Pollution Controj Board

AR

R nal O u}ne

Copy Submitted for information to :.
1. Joint Director(wpcy, M.P.C. Board, Mumbai,
2. Law Officer(P& L Div), M.P.C. Board, Mumbai.

Copy to- The Sub-Regional Officer, M.P.C.Board,Pune.1 > You are directed to serve this
directions to Corporation & keep the hecessary follow up and also report the compliance from
time to time.
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MAHARASHTRA POLLUTION CONTROL BOARD

REGIONAL OFFICE - PUNE

Phone No. 020-25811694 — Jog Centre, 34 Floor,
MABARASHTRA. Wakdewadi,
B0V, .t Old-Pune Mumbaj Road,
- Pune- 411003
"Your Service is our Duty”

&

v;fﬁ/ MPCBAD/ L7300 A-¢ 00> Date: bA,{c%} zgg,z

The Superintendent Engineering (Electrical),
Pune Municipal Corporation, Pune.

Sub: Interim Directions under section 33A of the Water (Prevention & Control of

Pollution) Act, 1974 and 31A of Air (Prevention & Control of Pollution) Act,
1981.

Ref : 1) Legal action proposal submitted by Sub Regional Officer, Pune-| vide no.

MPCB-LEGAL-ACTIONS-100723008.

2) Proposed Directions issued by the Board vide no. MPCB/PD/2307140005,
Dtd. 14/07/2023.

2) Personal hearing scheduled on 18/07/2023.

With reference to the above proposed directions referred to at (1) above and
subsequently personal hearing extended on 18/07/2023. )

Considering your reply and technical submissions during the hearing and report of Sub
Regional Officer Pune-, you are hereby directed to stricty complied with the following Interim

Directions,

1.

2.

3.

You shall replace broken domestic effluent carring pipeline near Ryan
Internation School, Bavdhan (Bk), Pune within 10 days.

You shall not discharge directly or indirectly untreated effluent into the Ramnadi
and monitor the same continuously to avoid accidental untreated discharge.
You shall submit point wise reply to the proposed directions dtd. 14/7/2023
along with timeline.

You shall also submit action taken report on above directions within 07 days. In case
you fail to comply with the above directions the Board will have no option than to issue
appropriate directions as deem fit under provisions of the Water (P. & C. P.) Act, 1974 and the
Air (P. & C. P.) Act, 1981, which may please be noted.

For and on behalf of )
Maharashtra Pollytion Contr“?’l Board

Redfonal

Copy submitted to: -

1. Joint Director (WPC), MPCB, Mumbai

2. Law Officer, MPCB, Mumbai.
Copy to :- The Sub-Regional Officer, M.P.C. Board, Pune-l : You shall verify the above
compliance and submit present status within 07 days.
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Official Logo of the Pune Municipal Corporation

Office of the Superintending Engineer,

Sewage Maintenance and Repairs Department

Pune Municipal Corporation

Outward no 1767 Dated 8th September 2023
To

The Honorable Regional Officer,

Maharashtra Pollution Control Board,

Pune 411 003

Subject : Proposed directions under section 33 A of Water ( Prevention and
Control of Pollution ) Act 1974, 31 A of Air ( Prevention and Control of
Pollution ) Act 1981 and Hazardous and other waste (M & T M ) Rules
2016.

Reference : 1. Original application no 52 / 2023 ( W Z ) Krunnal Narayan
Ghare versus Pune Municipal Corporation.

2. Your office outward letter no M P CB /R O P /23071 / 140005 dated
14th July 2023.

3. Office of Superintending Engineer, Sewage Maintenance and Repairs
Department outward no 1946 dated 18th July 2023.

4. Office of Superintending Engineer, Sewage Maintenance and Repairs
Department outward no 923 dated 22nd June 2023

5. Kothrud Bavdhan Ward Office outward letter 5136 dated 5th September
2023.

The applicant Shri Krunal Narayan Ghare has submitted complaint vide
reference no 1 has submitted a complaint before the National Green
Tribunal with respect to preventing the mixing of sewage water due to the
drainage water and waste near the Ryan International School and the
effluent water flowing through the rainstorm drains in Vidnyan Nagar and
Bavdhan area, into the Ram river at Bavdhan. Similarly your department
has also communicated to submit the information about the action taken
by the Pune Municipal Corporation with respect to the said matter.

It is communicated to you vide reference no 3 that the 400 running meter
long and 400 mm diameter sewage pipeline existing in the Ram river near
Rayan International School at Bavdhan has been washed away or has gone

The below translation is done by Shri Sunil Bhagwat , Government Empanelied and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
=
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out of order at some locations and the work of laying a bigger size pipeline
at the said location will be completed by July 2023, Accordingly this office
has completed the work of laying 600 and 900 milimeter diameter pipeline
in place of the existing 400 mm diameter sewage pipeline near the Ryan
International School ( which has been washed away or has gone out of
order at some locations ) on date 21st July 2023.
Similarly our department vide reference no 4 has communicated the
Kothrud Bavdhan Ward office of the Pune Municipal Corporation to stop
the effluent flowing through the existing storm water gutters in the Vidnyan
Nagar and Bavdhan areas. Accordingly the concerned engineer in the ward
office is surveying the said area and the leakage in the drainage line in the
existing storm water chamber in the L M D square area in the said viccinity
has been stopped on date 4th September 2023.
However the Kothrud Bavdhan Ward office vide their letter under reference
no 5 have communicated that since it is currently raining, it is not possible
to ascertain whether the water flowing through the storm water drainage is
rain water or effluent water. Hence the redressal of the said complaint is
likely to take about three months time due to the present raining therein.
As such the said matter is humbly submitted for your information please.
Submitted to the Honorables.
Sd /-

Officiating Superintending Engineer

Sewage Maintenance and Repairs

Pune Municipal Corporation

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide

Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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Official Logo of the Pune Municipal Corporation

Office of the Superintending Engineer,

Sewage Maintenance and Repairs Department

Pune Municipal Corporation

Outward no 1946 Dated 18th July 2023
To

The Honorable Regional Officer,

Maharashtra Pollution Control Board,

Pune 411 003

Subject : Proposed directions under section 33 A of Water ( Prevention and
Control of Pollution ) Act 1974, 31 A of Air ( Prevention and Control of
Pollution ) Act 1981 and Hazardous and other waste (M & T M ) Rules
2016.

Reference : 1. Your office outward letter no M P CB /R O P/ 23071/
140005 dated 14th July 2023.

You have communicated vide your letter under reference to submit the
information about the action taken by the Pune Municipal Corporation with
respect to the said matter.

The 400 running meter long and 400 mm diameter sewage pipeline existing
in the Ram river near Rayan International School at Bavdhan has been
washed away or has gone out of order at some locations. Accordingly the
tender process for the work of deveoping the main pipeline at Survey no
25, 38, 45, 47,49, and 69 at Bavdhan Khurd as well as from National
Highway no 4 till the Municipal Corporation Limits along the Ram river has
been implemented and the work order for the said work has been issued to
the contractor on date 20th April 2023.

Incidental to the aforesaid complaint, the work of laying 600 and 900
milimeter diameter pipeline in place of the existing 400 mm diameter
sewage pipeline near the Ryan International School ( which has been
washed away or has gone out of order at some locations ) is in progress
thorugh this office. It is proposed to complete the said work by the end of
JUly 2023.

Submitted to the Honorables.
Sd /-

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
ey SRR o



76

Officiating Superintending Engineer
Sewage Maintenance and Repairs
Pune Municipal Corporation

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide

Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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Office of the Superintending Engineer,

Sewage Maintenance and Repairs Department

Pune Municipal Corporation

Outward no 923 Dated 22nd June 2023
To

The Honorable Assistant Municipal Commissioner,

Kothrud Bavdhan Ward Office,

Pune Municipal Corporation.

Subject : River pollution in Ram river

Reference : 1. Original application no 52 / 2023 ( W Z ) Krunnal Narayan
Gharre versus Pune Municipal Corporation.

Shri Krunnal Narrayan Gharre has lodged a complaint with the Pune
Municipal Corporation about stopping the flow of effluent water into the
Ram river and pollution thereof due to the mixing of drainage water and
waste getting mixed with the water of Ram river at Bavdhan.

The applicant has complained about the closing the flow of effluent water
flowing from the fractured drainage line near Ryan International School /
Nissan Service center at Ram river underpass into the Ram river and the
drainage water ( effluent ) from Vidnyan Nagar, Bavdhan area and Mokai
locality area is also flowing into the Ram river, since the drainage lines there
are connected to the storm water drainage lines in the said area.
Accordingly this department has undertaken the work of laying the new
pipeline at the fractured drainage line near Ram river Bavdhan underpass.
However since the drainage lines in the Vidnyan Nagar, Bavdhan area and
Mokai locality area are connected to the storm water drainage lines in the
said area, the effluent flowing through the storm water drainage lines
therein is getting mixed with the water in the Ram river. In this connection,
you were communicated hereinbefore to take necessary action to prevent
the said effluent from flowing into the Ram river. However it is observed
that no action has been taken to prevent the said effluent from flowing into
the Ram river.

Shri Krunnal Narayan Gharre vide abovesaid reference has submitted
petition before the Honorable National Green Tribunal. Hearing on the said
petition is scheduled before the Honorable National Green Tribunal,

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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Western Zone Bench Pune on date 19th July 2023 @ 10 : 00 A M through
video conferencing. Advocate Shri Rahul Garg has been designated as the
dealing advocate for the said petion by the Municipal Corporation. The
action taken by the Pune Municipal Corporation in respect of the points
mentioned in the said petition is to be submitted to Advocate Rahul Garg
for further hearing.

As such it is request to communicate the details of the action taken by your
department for preventing the mixing of effluent into the Ram river due to
the sewage lines connected with the storm water drainage lines in the area,
to this immediately so as to make the same available to Advocate Rahul
Garg. Similarly you are also requested to appropriately instruct the
concerned officer in your office to remain present for the hearing
scheduled before the Honorable National Green Tribunal, Western Zone
Bench Pune on date 19th July 2023 @ 10 : 00 A M along with the required
information.
Submitted to the Honorables.
Sd /-

Officiating Superintending Engineer

Sewage Maintenance and Repairs

Pune Municipal Corporation

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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Kothrud Bavdhan Ward Office,

Pune Municipal Corporation.
Outward no 5136 Dated 5th September 2023
To

The Honorable Superintending Engineer,

Sewage Maintenance and Repairs Department

Pune Municipal Corporation

Subject : Pollution of Ram River.

Reference : 1.Original application no 52 / 2023 ( W Z ) Krunnal Narayan
Ghare versus Pune Municipal Corporation.

2. Superintending Engineer, Sewage Maintenance and Repairs Department
outward letter no 923 dated 22nd June 2023 and Kothrud Bavdhan Ward
office inward no 3128 dated 26th June 2023.

3. Kothrud Bavdhan Ward office inward letter no 3237 dated 11th June
2023

4. Actual location visit with Shri Kunal Ghare on date 18th August 2023.

It is communicated vide reference no 1 and 2 that shri Kunal Ghare has
lodged a complaint before the National Green Tribunal Court against the
Pune Municipal Corporation about the pollution of the Ram river due to the
mixing of drainage water and waste flowing from the drainage pipes in
Bavdhan area.

It is communicated vide reference no 1 that the river is getting polluted due
to the drainage water getting mixed in the river water at Bavdhan. Actual
visit to the location revealed that the water is flowing through the storm
water drainage. However it is not possible to ascertain whether the water
flowing through the storm water drainage is rain water or effluent water.
Hence it was communicated that the redressal of the said complaint is likely
to take about three months time due to the present raining therein.
Similarly the remedial measures are in process and they will be
communicated seperately to you.

However, when the employees and officers in the drainage department of
the ward office actually visited the location along with Shri Kunal Ghare it
was revealed that there is leakage in the 450 mm storm water drainage line

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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in the existing storm water chamber in L M D square . Accordingly the said
leakage has been closed on date 4th September 2023.
As such the said information is forwarded for your information and further
necessary action in the matter.
enclosed : Letter under reference
SD /- SD /- SD /-
Aishwarya Kapte  Amar Madikunt Kedar Vaze
Junior Engineer  Deputy Engineer Officiating Assistant Commissioner
Kothrud Bavdhan Ward Office, Pune Municipal Corporation

The below translation is done by Shri Sunil Bhagwat , Government Empanelled and Authorized Translator vide
Government of Maharashtra G R no Namika 2019 / case no 29 / Bhasha 2 dated 22.03.2021
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NOTIFICATION

Urban Development Department,
Mantralaya,

Madam Cama Road,

Hutatma Rajguru Chowk,
Mumbai - 400 032,

Dated the 30™ June 2021.

No.PMC-2020/C.R.322/UD-22- Whereas, by the Government

Corporations Notification, Urban Development Department, No.PMC-2020/

Act 1949,

C.R.322/UD-22, dated the 23rd December 2020, published in the
Maharashtra Government Gazette, Extraordinary, Part-1A, Central Sub-
Division, dated the 23rd December 2020, issued in pursuance of the
provisions of sub-section (4) of section 3 of the Maharashtra Municipal
Corporations Act (LIX of 1949) (hereinafter referred to as "the said
Act"), the Government of Maharashtra had announced it’s intention to
issue a notification in exercise of the powers conferred by clause (a) of
sub-section (3) of section 3 of the said Act, with a view to alter the
existing limits of the Municipal Corporation of the City of Pune
(hereinafter referred to as “the said Municipal Corporation™), so as to
include therein the area specified in Schedule-I appended to the said
notification;

And whereas, the Government has considered the objections
and suggestions received pursuant to the said notification within the
period specified therein;

And whereas, having regard to the factors mentioned in clause
(2) of articlé 243-Q of the Constitution of India, it is considered
expedient by the State Government to alter the limits of the said
Municipal Corporation, so as to include therein the areas of villages
specified in Schedule -I appended hereto;

Now, therefore, in exercise of the powers conferred by clause (a)
sub-section (3) of section 3 of the Maharashtra Municipal Corporations
Act (LIX of 1949), and of all other powers enabling it in that behalf, the
Government of Maharashtra hereby, after consultation with the said

Municipal Corporation and after previous publication of the proposed
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notification as required by sub-section (4) of the said section 3, alters

the limits of the said Municipal Corporation by including therein the
arecas mentioned in the Schedule-I appended hereto and declares that
the revised boundaries of the said Municipal Corporation after inclusion
of the area mentioned in Schedule-I shall be such as specified in
Schedule-II appended hereto.

Schedule-1

The Description of area to be included in the City of Pune

Sr. | Name of the revenue | Area of the villages to be included
No. village in area of the city of Pune
&) () (3)
1. Mhalunge Entire area of revenue village
2. Sus Entire area of revenue village
3. Bawdhan Budruk Entire area of revenue village
4. Kirkitwadi Entire area of revenue village
5. Pisoli Entire area of revenue village
6. Kondve — Dhawade | Entire area of revenue village
7. Kopare Entire area of revenue village
8. Nanded Entire area of revenue village
9. Khadakwasala Entire area of revenue Village
10. | Manjari Budruk Entire area of revenue Village
11. | Narhe Entire area of revenue Village
12. | Holkarwadi Entire area of revenue Village
13. | Autade- Handewadi Entire area of revenue village
14. | Wadachiwadi Entire area of revenue village
15. | Shewalewadi Entire area of revenue village
16. | Nandoshi Entire area of revenue village
17. | Sanasnagar Entire area of revenue village
18. | Mangdewadi Entire area of revenue village
19. | Bhilarewadi Entire area of revenue village
20. | Gujar Nimbalkarwadi | Entire area of revenue village
21. | Jambhulwadi Entire area of revenue village
22. | Kolewadi Entire area of revenue village
23. | Wagholi Entire area of revenue village
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Schedule-I1

The revised boundaries of the City of Pune.

Sr. | Name of the | Area of the villages to be included in area of the

No. | revenue city of Pune

(1) |village (2)

1. | North Revenue Boundaries of Kalas, Dhanori,
Lohagaon village.

2. | North - East | Revenue Boundaries of Lohagaon, Wagholi
village

3. | East Revenue boundaries of Manjri Budruk,
Shewalewadi, Fursungi Village.

4. | South - East | Revenue Boundaries of Uruli Devachi
Holkarwadi, Autade- Handewadi Village.

5. | South Revenue Boundaries of Dhayari, Wadachiwadi,
Yewalewadi, Kolewadi, Bhilarewadi village.

6. | South - west | Revenue Boundaries of Nanded, Khadakwasla,
Nandoshi, Kopare village.

7. | West Revenue Boundaries of Kondhawe-Dhawade,
Bawdhan Budruk, Bawdhan Khurd, Mhalunge,
Sus village.

8. Revenue boundaries of Baner, Balewadi village

North - West

& old limits of Pune Municipal Corporation.

By order and in the name of the
Governor of Maharashtra,

(SJ \r\ oghe)
Deputy Secretary to Government.




